IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD EENCH

- AT HYDERABAD
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Abdul Raheem

Vs

1, The Supdt. of Post Offices,

Peddapalli Division,
Peddapalli,

2. The Epmployment Bfficer,
Employment Exchange,
Nalgonda.

Counsel for the applicant

Counsel for the respondents .
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.. Applicant.

.. Respondents,

: Mr.b.Linga Rao

+ Mr.B.N.Sharma,Sr.CGSC.
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:+ MEMBER (ADMN,)

THE HCN'BLE SHRY B.S.JAI PARAMESHWAR : MEMBER (JUDL.!
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CRUER

ORAJ, ORDER (PER HON'BLE SHRY R.RANGARAJAN : MEMBER {ADMN. {

Heard Mr.S.Sastry for Mr.D.Liénga Rao, learned counsel

for the applicant and Mr.B.N.Sharma, learned counsel for the
respondents,.No.1 and Mr.V.V.Anil Kumar, learned counsel for
R-2.

praying
2. This OA is filed/for a direction to the respondents
to consider the case of the avplicant also for the post of Driver
under R-1, It is stated that the applicant is not called for
interview as his name is nct sponsored by the employment exchange.
3, Now the learned counsel for R-1 submits that an open
notification is going to be issued and after receiving the
applications to the open notificatiog,the sélection will be
conducted;}he applicant is at liberty to apply when the open
nctification is unazed issuéd. The selection should not be done
without issuing the open notification.

4, The OA is disposed of ag the admission stage itself.

Ko costs,
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7 {B.S, PARAMESHWAR) (R.RANGARAJAN)
MEMBER (JUDL,) MEMBER ( ADEIN. ) L
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Dated : The 2nd July, 1999,
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